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RAJYA SABHA

Thursday, the 4th August, 2016/13th Sravana 1938 (Saka)
The House met at eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
I.  Notifications of Ministry of Urban Development

II. Memorandum of Understanding between Government of India and NBCC
Ltd.

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; THE
MINISTER OF STATE OF THE MINISTRY OF URBAN DEVELOPMENT; AND THE
MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN POVERTY
ALLEVIATION (RAO INDERIJIT SINGH): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Urban Development, under Section 58 of the Delhi Development
Act, 1957 —

(1) S.0. 1191 (E), dated the 22nd March, 2016, publishing the "UNIFIED
BUILDING BYE LAWS FOR DELHI 2016".
[Placed in Library. See No. L.T. 4812/16/16]

(2) S.0.2479 (E), dated the 21st July, 2016, effecting certain amendments/
modification to the existing provisions in terms of para 9.2.5 of the
Unified Building Bye-Laws (UBBL) for Delhi 2016.

[Placed in Library. See No. L.T. 5006/16/16]

II.  Acopy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Urban Development) and the National
Buildings Construction Corporation Limited (NBCC), for the year 2016-17.

[Placed in Library. See No. L.T. 5005/16/16]

Reports and Accounts (2012-13, 2013-14, 2014-15) of different educational
institutes and related paper

AG HTeE faer FArer 3 g w3t (3t S e weiey, § FrAfaRad
T3 BT b -Tep T (SFIST a1 fowd #) qH1 ved IR @ g

(i) (a) Annual Report and Accounts of the Model School, Odisha Madhyamika
Shiksha Mission (OMSM), implementing the Rashtriya Madhyamik
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(b)
(©)

(i) (a)

(b)

(©

(i) (a)

(b)
(©)

(iv) (a)

(b)
(©)

Shiksha Abhiyan, Bhubaneswar, for the year 2013-14, together with the
Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above. [Placed in Library. See No. L.T. 5250/16/16]

Annual Report and Accounts of the UEE Mission implementing the
Sarva Shiksha Abhiyan, Delhi, for the year 2014-15, together with the

Auditor's Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(i1) (a) above. [Placed in Library. See No. L.T. 5070/16/16]

Annual Report and Accounts of the State Society of West Bengal,
implementing the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Kolkata, for the year 2012-13, together with the Auditor's Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(iii) (a) above. [Placed in Library. See No. L.T. 5251/16/16]

Annual Report and Accounts of the Bihar Madhyamik Shiksha Parishad,
implementing the Rashtriya Madhyamik Shiksha Abhiyan (RMSA),
Patna, for the year 2013-14, together with the Auditor's Report on the

Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above. [Placed in Library. See No. L.T. 4920/16/16]

Reports and Accounts (2013-14 and 2012-13) of NBA, New Delhi and Krisht Jyoti,
Varanasi and related papers

| =g SR SfmRar Farter § Iog WAt (sft pwr utel): HEledw, |
frferRad o= &) ge-Tas Ty (st aem fod #) 991 ged W 3@ g

H @

Annual Report and Accounts of the National Association for the Blind
(NAB), New Delhi, for the year 2013-14, together with the Auditor's

Report on the Accounts.
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Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above. [Placed in Library. See No. L.T. 4996/16/16]

Annual Report and Accounts of the Society of Khrist Jyoti (Nav Vani
School), Varanasi, Uttar Pradesh, for the year 2012-13, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned at
(i1) (a) above. [Placed in Library. See No. L.T. 5104/16/16]

Reports and Accounts (2012-13 and 2013-14) of the CSIR, New Delhi and related

papers

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following papers:—

(ORN0)

(a) Annual Report of the Council of Scientific and Industrial
Research (CSIR), New Delhi, for the year 2012-13.

(b) Annual Accounts of the Council of Scientific and Industrial
Research (CSIR), New Delhi, for the year 2012-13, and the Audit
Report thereon.

(c) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5013/16/16]

(i) (a) Annual Report of the Council of Scientific and Industrial Research

(CSIR), New Delhi, for the year 2013-14.

(b) Annual Accounts of the Council of Scientific and Industrial
Research (CSIR), New Delhi, for the year 2013-14, and the Audit

Report thereon.

(¢) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5014/16/16]

(2) Statement showing reasons for the delay in laying the papers mentioned at (1)

above.
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Reports and Accounts (2014-15) of Aligarh Muslim University, Aligarh and various
IIMs and related papers

AT GTEF BN d=e W Ieg Wt (1. ARSI uvsy): "Eied, H
frferRad o= &) e-Tas Ty (st aerm fod #) 991 ged W 3@ g
(i) (a) Annual Accounts of the Aligarh Muslim University (AMU), Aligarh, for

the year 2014-15, and the Audit Report thereon, under sub-section (4) of
Section 35 of the Aligarh Muslim University (Amendment) Act, 1981.

(b) Statement giving reasons for the delay in laying the papers mentioned at
(1) (a) above. [Placed in Library. See No. L.T. 4782/16/16]

(il) Document titled 'Some Inputs for Draft National Education Policy 2016'.
[Placed in Library. See No. L.T. 5022/16/16]

(i) (a) Annual Report and Accounts of the Indian Institute of Management
(IIM), Rohtak, for the year 2014-15, together with the Auditor's Report

on the Accounts.
(b) Review by Government on the working of the above Institute.

(¢c) Statement giving reasons for the delay in laying the papers mentioned at
(iii) (a) above. [Placed in Library. See No. L.T. 5082/16/16]

(iv) (a) Annual Report and Accounts of the Indian Institute of Management
(IIM), Ranchi, for the year 2014-15, together with the Auditor's Report

on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above. [Placed in Library. See No. L.T. 5080/16/16]

(v) (a) Annual Report and Accounts of the Rajiv Gandhi Indian Institute of
Management (IIM), Shillong, for the year 2014-15, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(v) (a) above. [Placed in Library. See No. L.T. 5078/16/16]

(vi) (a) Annual Report and Accounts of the Indian Institute of Management
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(IIM), Kozhikode, for the year 2014-15, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(vi) (a) above. [Placed in Library. See No. L.T. 5079/16/16]

(vii) (a) Annual Reportand Accounts of the Indian Institute of Management (IIM),
Lucknow, for the year 2014-15, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.

(¢) Statement giving reasons for the delay in laying the papers mentioned at
(vii) (a) above. [Placed in Library. See No. L.T. 5081/16/16]

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I present the Eighty-
sixth Report (in English and Hindi) of the Department-related Parliamentary Standing
Committee on Personnel, Public Grievances, Law and Justice on the subject "Promotion
of Legal Education and Research under the Advocates Act, 1961".

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Two Hundred and
Seventy-third Report, Two Hundred and Seventy-sixth Report and Two Hundred
and Eighty-first Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY; AND THE MINISTER OF STATE IN THE MINISTRY OF
EARTH SCIENCES (SHRI'Y. S. CHOWDARY): Sir, I make the following statements
regarding:—

(i) Status of implementation of recommendations contained in the Two Hundred
and Seventy-third Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on the
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Demands for Grants (2015-16) pertaining to the Department of Science and
Technology.

(i1) Status of implementation of recommendations contained in the Two Hundred
and Seventy-sixth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on the Action
Taken by the Government on the recommendations contained in the Two
Hundred and Fifty-seventh Report on the Demands for Grants (2015-16)

pertaining to the Department of Scientific and Industrial Research.

(ii1) Status of implementation of recommendations contained in the Two Hundred
and Eighty-first Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on the
Demands for Grants (2016-17) pertaining to the Department of Science and
Technology.

MOTION FOR ELECTION TO COUNCIL OF INDIAN INSTITUTE OF
SCIENCE, BANGALORE

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I rise to move:—

That in pursuance of the provisions contained in sub-clause (e) of clause 9.1 of the
Scheme for the Administration and Management of the Properties and Funds of the
Indian Institute of Science, Bangalore, read with Regulations 3.1, 3.1.1 and 9.1 of
the Regulations of the Institute, this House do proceed to elect, in such manner as
the Chairman may direct, one Member from amongst the Members of the House,
to be a member of the Council of the Indian Institute of Science, Bangalore for the
remaining period of the quadrennium 2014-2017 to fill up the vacancy caused due
to the retirement of Dr. Ashok S. Ganguly from the membership of Rajya Sabha on
17th November, 2015.

The question was put and the motion was adopted.

INFORMATION TO THE HOUSE

MR. DEPUTY CHAIRMAN: Now, Zero Hour submissions; Shri Tapan

Kumar Sen.
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DR. K.V.P. RAMACHANDRA RAO (Telangana): Sir, ...(Interruptions)...

Re. Matter raised, on 1st August, 2016, by Shri Ali Anwar Ansari pertaining to

Indian Labourers stranded in Saudi Arabia and other countries

forcrer =it (sfimelt Qo @RI : UMY B 183, TR Zero Hour & SIRTH SRR
ST 5 U ATHAT SSIIT AT 3R AT ¥ Y 37+ 3MUdh] ISP AT AHg {hIT AT, I8 FAAT
el IRT H R SIfBT & IR H o7 R IRBR I TITH B T8l &, 1 370+ iR
A TP I TBHR, IFD! TFBRI G DI &1 81 ITH $B W s 7, A M9 AT
=121 2 {6 H 95 1 Al IHDI TSR S ... (FIEH)....

sft TR AT (IR U< 9N): ]I Il

SN AT @RI : G SHD! BRI <1 8, H g8 STHR] 2 T I 42 F&T Dl
IqD! TSR 3 i ST, @1 38l a1 B ... (@aYH)... 9 had 39 W B
TSR &1 B

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, I
think, she should be allowed. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Are you not making a statement at 2.00 p.m.?

SHRIMATI SUSHMA SWARAIJ: No suo motu statement. H 3! SIFHRT =T
e g, Il IRl ... (GHT). ..

MR. DEPUTY CHAIRMAN: My problem is only this. ...(Interruptions)... Hon.
Members may be asking questions on that. They would like to have more details. So, it

will be good if you can come at 2.00 p.m.

SRl guAT WRIS: W), 98 Bl suo motu statement el © ...(TAHT)...
clarification T AT T2l B ...(QHT). .

MR. DEPUTY CHAIRMAN: Even otherwise, ...

St guar w@Rre: § A9 fee § oA @ g3, Aael gAae) sl ol
...(TALT).... D] GTBR BT A

MR. DEPUTY CHAIRMAN: Okay, okay. ...(Interruptions)... The House is in

agreement.

ST GOHT W@RIST: STFHTYT Sfl, § SATIhT el STIRT 3R WR respond PR I8! gl
RIT AR 81 718 B
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o STGUTAT: 31.%., 3179 Tiferv]

ST AT FARTST: 31 AP FART ¥ I8 I 8¢ g el 81 &1 © b
ST 910 I8T IR Bl oY, Fhal 3R & ANDI -1 Jid ITHT A=A 11| g7 W FHal
N9, Y King of Saudi Arabia, Salman bin Abdulaziz ATEd = 319+ IMfBIRAT BT I8
forcer fear fop 91 o & 8 59 9T &1 a1 81 1 I1fe vl 39 39 heT o7 foh
& T8 oIRd (Jarge) 9%, R Sft & 991 %8 €, 3 Wl 9 9l W, b ITd!
HfST a8l & AT US ofer FfRex & 9121 g8, Ehar 918 & A1l I=i ol fb
o4l Y A e v € fo aRedta sl & o 9T & forg YRe 7 <Y vfvste diwm /m
2, B9 98 gftoie dier a1 <31 21, A1 &1 89 39 S1Hd! Bl 371ae a9 4, 31 g W
VR Al Ao 3R HRT TRBR Bl 39 W $B G G B SIoxd el |

A 7, S B9 ATe) off, 9% I8 off O 9dhd B 981 W Al e e 8, S
HYFRIT I8 AThR TG ATEd! 8§, S HUA] Bl SOTold < ol 811 I8 SolTeid Shx Ul
P foar g f R-R dufral o g8 F S AT 37T o ©, 9 S9d] B BT gofieid
T 3, ofR 89 I8 Fed ¢ [ afk S&1 gast ST1e A<t et Faedt 7, 1 9 Bafaf St
TG o, B P! SHD! AR I 2

A 91, ST &R ATeT off, 97 I oY fh I @I, S ST R8 €, 9 87U iR RoReR
PRIPR NG, SHD! Pl JaRAT 997 ¢| S| a8 aid At 99 it & & ahw
SATSTASI3TEN, AT YT FolH TAT-IA, laR 3 P A1 BIsdl B <, AT g8 |
AR Ramer o), a1y W garar Ran @ik I671 dar Siifthe fAaes 37 Fora
P AT BRI 3R YR Sl & 918 9 STdHT U1, SHHT IHTI1 I S el TH T

S JTATT SaI+ 31T+ 3 Ig Wi daT fb - Bl 7 3 s1ff 38 R &,
ITD! GBI BT Jad, g8l IR ASdHe b $1 e 3R I ANl $I 8% ARE Bl gfaen
foret, 3D U4 ...(@agT™)... @1 M, HISH &9 (U 3R F <7, S HRA ARBR
39 W A ST Bl 1 §9F aR H I/ QRA AT B |fIRIST B,
B e RS &1 I8 Fidw ¢ Iy f 9 qRa Fui § SIY, 918 &1 96y P o,
RT! Afsdhd gichic A1y, 98 dicHe <, 3R 39 ¥ ISha! 3RT TRBR Sdh ISl &l
Tt HRAT TRH B <

[IH g, Il H 37 3R ¥, 9 DI IR ¥, YR AR BI 3R A AShal 3R
AT BT YfhT AGT BRAT AT § [ S8 R IE P4 (BT, TfehT H A1 &7 faen
3 & IR IR g #2119 g=gaTs BT A1Ed § [ I8 H1H SHfely 6Ha Bl Hahl,
FIfh 14, 519 4 FHal 3R Y <, AT 37 I & SR, d Sl Hae, IR 3R TSHal
IRT & 3MR 3 AR T SIH MY €, I8 99 ITh BRI & FHT 81 FHT B
safoy, § Il waa e € oreT e &1 ared g, dfcdh Jed $I g8 Wi I arsdt
& b SRl (Aarf=rger) dt.. e 981 1= €1 9 39 I8 qeHlcl Bl el STHT U8 &
q1E B A 3R I8 B Pl I YR 81 ST 3TYPT Igd-agd gIdIa | ... (aeH). .
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i} e STt STTSTIE: BT UR AT fader WA 7 S 9a7a, 98 984 o< iR i
D1 I &1 89 7 it 4R GRPR Bl TR A, dfcth IR & IR F& DI IR ¥ 3R AR
B ST BT A H A4 ! 3R BT MR Yhe HRAT ARy ... (FFEH). ..

o3 LS ga S a s Ak Gty ke Ol 1(A] 8 28 lin) CINAL) wija ﬁﬁjf

B R S g e B P W TP ey U
S R TET e B g T ey R S S E R R T I QLI PR
[mlidae)o. ils U S 8 5 gl 18
it weR g galt (doTme): STl Sft, I8 wedl oRe @l g a1 T T
.. (TALT).... T TSP B ... (ALTH).... TS ...(FAUM).... AR 3T Teh Beisl §
FHR USId Ui & AT BT I9+8 8, STh! A1dx! | (HTell T 31 U P <91 81 HeH,
T QP 3ol AHa! 3R B 81 I1d el 7, Ifeth T dboist § I AolgR AN 2, 9 91
PR W El, USE W &, STH! W B F NbTell TR B .. (=EALH)... 1Y 39 IR W
&I G ...(TaET). ..

3} arelt 3FaR IR (FAETR): 31T YA IR T8T & AOIGR 899 IR W 79
BT &1 37 ground zero report ...(&AL)... G SIFIY TR, b <] ... (@@LH)... IS
31 11 & o5 GoT Si 310 SRR A 9T B9 IR B! &1 I8 &A1 Dl Hl 8T AT, 377 i
8 T &, clfhT T T, Sl 3T 914 &, S2i- S aR H PO 8| b8l & b ITh! Sl
NS HEM | I 7TE] (el 8, SHd BRI &1 FI1 817 .. (TALT)....

i} X1 AT w1 e Bl
Sl Gt w@RTSt: § ®E A Bl

37t 37eft AR IRY: IHD! HUS dTel TEl < @ Bl AR, GAR IS, (FaH). ..
ST BT ATY ST ... (FAHT). .. I ASTIR BT FIT SASTH BRM? ... (AGLT). ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions).. She has already replied
to that. What are you doing? ...(Interruptions)... It is irrelevant. ...(Interruptions)... Why
do you speak irrelevant things? ...(Interruptions)... She has already said that all the
things will be arranged. ...(Interruptions)... Why do you do that? ...(Interruptions)...
qifery ...(AGHMH)... No, no. ...(Interruptions)... Please sit down. ...(Interruptions)... No,
no. That is all. ... (Interruptions)... The reply is ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. The reply is very clear. ...(Interruptions)...

tTransliteration in Urdu script.
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SHRI T. K. RANGARAJAN: Yes; I agree. I want to thank our Foreign Minister,
her Department, the Government of India and the Government of Saudi Arabia. I want to
Seek some clarification. For those who have returned from there, I would like to know
whether the Government of India can ask the State Government to provide some jobs for

them. ...(Interruptions)... Because a lot of ... (Interruptions)...
MR. DEPUTY CHAIRMAN: That is a subsequent issue. ... (Interruptions)...
SHRI T. K. RANGARAJAN: Sir, the Tamil Nadu people. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: That is a later issue. ...(Interruptions)... No, no.
...(Interruptions)... That is not here...(Interruptions)... That is not for Shrimati Sushma
Swaraj to take action. That is not for her to do. ...(Interruptions)... Listen, with regard
to this issue of Indian workers' plight in Saudi Arabia, hon. Minister has given a clear
reply, with regard to their return, with regard to the stay of those who want to stay back,
with regard to their salary and emoluments, etc. Therefore, if you want any further
discussion, give a notice. We can separately consider it. Now, Shri Tapan Kumar Sen.

...(Interruptions)...
sft yama Rig groman (T9779): 9% (9. ..

MR. DEPUTY CHAIRMAN: You can give a notice. I have told you.

...(Interruptions)...
SHRI PARTAP SINGH BAJWA: Sir, just a second. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told you to give a separate notice. Otherwise, Zero

Hour will be derailed.

SHRI PARTAP SINGH BAJWA: Sir, Just a second. Sir, Zero hour will not be

derailed. Sir, give me just a minute. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Husain Dalwai, please sit down.
sft gary g groran: W1, 999 ggd B AR’ St A S L (@as). .
it STpwTafay: @7 reply S g, complete 2l

it yaTa g areran: IR, 99 gaREBdle Al o 1T i S/ Sl 36T BH
e 7, gafay § S97a gaR®are a1 gl

it SugUfa: e Bl
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#Y wara g aroran: WX, $9F Y E § g8 Yol d1edl g B & 9 g8 39
Sfea, faRivex S UST9 9, 9711 9 ... (A )....

MR. DEPUTY CHAIRMAN: No, no. That is a different matter. ... (Interruptions)...
SHRI PARTAP SINGH BAJWA: It is a similar thing, Sir.

MR. DEPUTY CHAIRMAN: That is a different matter. You give another notice.
That is a different matter. ... (Interruptions)... qﬁs IE 37 Hex &, 3AfeTy 31T g9 forg
QANT S < SIRTY| 39 $9& Ty separate notice & ST ...(49YT)... You do one

thing. Give a Zero Hour notice for tomorrow. Now, sit down. Now, Shri Tapan Kumar

Sen. ...(Interruptions)... Give a Zero Hour notice tomorrow.

MATTERS RAISED WITH PERMISSION

Opposition to Government's move to appropriate huge part

of employees' savings in EPF

SHRI TAPAN KUMAR SEN (West Bengal): Sir, [ am going to raise a labour issue
and, at the outset, I will definitely thank the hon. Minister of External Affairs. She has
taken a very prompt action. I had also written to her on this issue earlier. It was a very

prompt action, So I thank her.

Sir, I rise to draw the attention of the House to the move of the Government of
India to appropriate a part of the workers' own lifetime savings lying in the Provident
Fund for a purpose which is in no way linked with the EPF subscribers. So, this
appropriation is thoroughly illegitimate, improper and an attack on their own lifetime
savings. The Government has mooted a proposal that a part of the EPF accumulation
will be appropriated for the purpose of setting up Senior Citizens' Pension Fund. We
welcome the idea of Senior Citizens' Pension Fund. But the Government should fund it.
Why is the Government making the poor workers to pay for the pension fund of poorer
workers, which is, essentially, the Government's responsibility? The money lying in the
Employees' Provident Fund wholly belongs to the workers who are subscribing to EPF,
not of anybody else. So how could you appropriate it? We also support you for the cause
of Senior Citizens' Pension Fund. There is pilferage in the bank money to the tune of
Rs. 8.5 lakh crore worth NPA. There is pilferage in the National Exchequer to the extent of
unpaid direct-tax, to the tune of Rs. 5 lakh crores. And these are all Government figures.

Instead of stopping that pilferage — if you stop that pilferage, you will get enough money
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to pay pension to all the citizens of the country — why are you encroaching upon this?
The workers are staunchly opposed to it. All the trade unions, Right, Left and Centre,
had walked out from the Central Board of Trustees' Meeting, when the Labour Minister
mooted this proposal. Please stop it; otherwise, workers are preparing for action. And
just to warn the Government, out of many other issues, they are going on a countrywide
general strike on 2nd September, 2016. Stop this pilferage on workers' lifetime savings in
the Employees' Provident Fund. You are trying to fritter away the money by investing in
stock market. Now, you are appropriating a part of that in a most unauthorized manner.
It is nothing but a robbery on their fund. Government must restrain and refrain from this.

Thank you.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member.

SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the matter raised
by the hon. Member.

3t 3reft 3FaR R (IER): ¥R, WY 393 &1 39 fawy 3§ Hag Hrar gl
2t f.ga. girn (SR Tewn): W), § o W & 59 vy | Hag dRar gl
SNt BEdmer WA (MER): 92, § 9 w3 &1 39 99 9 g ol g

SHRI P. BHATTACHARYA: Mr. Deputy Chairman, Sir, I associate myself with the
issue raised by Mr. Tapan Kumar Sen. The workers will be in the deep soup if they do not
get support from the Government of India. Otherwise, their money will be ruined. That is
very clear. All the Central Trade Union Organisations are going on a nation wide strike.
To avoid this, I request the Government to come forward with an appropriate proposal

immediately.
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MR. DEPUTY CHAIRMAN: All right. Mr. Shantaram Naik.
Need to give reservation of seats to Scheduled Tribes in Goa Assembly

SHRI SHANTARAM NAIK (Goa): Mr. Deputy Chairman, Sir, three Scheduled
Tribes of the State of Goa, namely, Gawda, Velipo and Kunbi, have not found a place as
Scheduled Tribes' communities of Goa. When the Delimitation Commission visited Goa
for the purpose of deciding Assembly seats, the Census figures of these communities
were not available. Since it was not available, the Election Commission, then, decided
that they were helpless. Independence of Goa took place in 1961, yet, these communities
who were the original settlers have still not found an honourable place in their land. The
representation of seats in the Assembly is decided by the Delimitation Commission. But
subsequently the U.P. High Court in a case filed before them gave directions that seats
should be readjusted for the Scheduled Castes and Scheduled Tribes in the whole country.
Accordingly, a Bill was introduced in this House for this purpose. I was the Chairman of
the Committee; I hurriedly prepared a report to draft the Bill. The Bill was prepared and
introduced in the House; yet, the Bill has not found success as it required. Subsequently,
it was not taken up. The question is when the Election Commission visited Goa, at that
time, could have given directions to the Census authorities in Goa to have a summary
census. I had enquired of the Department in Goa, they told me that they required one
month's time. "Within one month we can give you Census figures." But the Election

Commission did not hear.

The BJP Government which was led by Mr. Manohar Parrikar, presently the Defence
Minister, also did not cooperate. The Congress Party was the only party which gave a
proper representation before the Delimitation Commission that these communities should
find a place. They have got six to seven seats in Goa Assembly. Today, Goa is, perhaps,
the only State where there are no representations to the Scheduled Tribe community in
spite of the fact that its population is to the tune of 12 per cent. So, how can the country
tolerate that these Scheduled Tribe communities of Goa have not found a place in the

Constitution to be declared as the Scheduled Tribe community as required by the law?
I think this House or some authority has to take a call on this.
MR. DEPUTY CHAIRMAN: Your time is over. Please sit down.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I associate myself with

the issue raised by my colleague.
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SHRI HUSAIN DALWAI (Maharashtra): Sir, I also associate myself with the issue

raised by hon. colleague.

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): Mr. Deputy
Chairman, the hon. Member has taken my name. I would just like to bring to the notice
of the hon. Member and the House that it was Shri Atal Bihari Vajpayee's Government

which granted 'Scheduled Tribes' status to these three communities.
MR. DEPUTY CHAIRMAN: Already granted?

SHRI MANOHAR PARRIKAR: The hon. Member is confused. The Constitutional
Amendment was carried out in the year 2002 wherein these three communities were
included as Scheduled Tribe communities, for the first time, by the then Prime Minister,

Shri Atal Bihari Vajpayee. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please listen to him.

SHRI MANOHAR PARRIKAR: Accordingly, the Goa Government gave them
'Scheduled Tribes' status. We were also doing the required thing. Then the Congress
Government came to power at the Centre, they dismissed the then Government. Though

they were ruling for eight years, they did nothing for them.
MR. DEPUTY CHAIRMAN: Are they treated as Tribals now?

SHRI MANOHAR PARRIKAR: He is raising the issue of reserving seats for
the Scheduled Tribes in the State Assembly which is within the scope of the Election
Commission. That will be done. But we were already doing the survey. They did not do
anything. They dismissed the Government and for eight years, they did nothing in this

respect. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Shantaram Naik, the Minister is saying that these

three communities have already been notified as Tribals.
SHRI SHANTARAM NAIK: That is what I am saying.

MR. DEPUTY CHAIRMAN: Then, what is your complaint? ...(Interruptions)...
No, no. That is a different issue. ... (Interruptions)... But they are Tribals. You can take it

up with him. ... (Interruptions)... Shri D. Raja.

SHRI SHANTARAM NAIK: Sir, what he is saying is a different issue

...(Interruptions)...
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SHRI MANOHAR PARRIKAR: He has not understood the issue at all.

MR. DEPUTY CHAIRMAN: The Minister is from Goa and the hon. Member is

from Goa. Both are very important for us. I don't want to intervene in that.

Alleged attack on academic freedom and creativity of students in Central

University, Puducherry

SHRI D. RAJA (Tamil Nadu): Sir, I draw the attention to a serious issue, that
is, growing unrest in 